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Vote on Account Bill, 1967,
which was passed by the Lok
Sabha at its sitting held on
the 28th March, 1987, ind

recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabla in regard to the s«id

lmtﬂ. BuLv

(iv) ‘In accordance with the provi-
slong of gub-rule (6) af rule
188 of the Rules of Procedure
and Conduct of Business In
the Rajya Sabha, I am direct-
ed t60 rmeturn herewith the

the Secretary of Rajya Sabha:—
(i) In accordance wity the pro=

wvisions of sub-rule (8) of rule
188 of the Ruley of Procedurs
and Conduct of Business n
the Ra)ya Sabha, I am direct-
ad to return herswith the
Appropriation  (Vote on
Account) Bill, 1967, which
was passed by the Lok Sebha
at its sitting held on the 27th
March, 1967, and transmitted
to the Rajya Ssbha for its
recomvmendations and to state
that this House has no recoms
mendstions to  make to the
Lok Sabha in regard to the
said Ball."

‘In accordance with the pro-
visions of sub-rule (8) of rule
1868 of the Rules of Procedure
and Conduct of Businesg in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropristion  Bill, 1087,
which was passed by the Lok
Sabha at its sitting held on
1967, and

Appropriation (Rallways) Bill,
1967, which was passed by the
Lok Sabha at its smtting heid
on the 28th March; 1967, and
transmitted to the Rajya
Sabha for its recommendae
tions and to state that thia
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sad
BuL

(v) ‘In accordance with the provi-

(vi)

siong of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Ra)ya Sabha, I am direct-
return herewith the

priation (Vote on
Bill, 1967, which was passed
by the Lok Sabha at its sit
ting held on the 26th Msrch,
1967, and transmitted to the
Rajya Babha for Its recom-
mendations and to state that

(1l) In accordance with the provi- and Conduct of Business 18
Rajya Sabhe, I am direct-
B e e ‘ol:l'to’:ohsm herewith tum
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1987,
March, 1967 ﬂ;‘;b transmitted -ndw n)ulla. ml 2
to the Rajya ha for ita Customs,
recommendations ang |o state Bill, 1967,
. that this House has ng recom- (d) The Easentisl
mendations to make 1y the Lok (Amendment) Bill, 1967,
wiﬂm“mm‘i (e) The Finance Bill, 1967,

off wy, 1Wwd : sqaedt ® gey 2t
fawat & @ & FIr AT Wy )
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Mr. Speaker: Order, order. H, can
come and convince mo. Af'¢r [ have
disalloweg something in the chamber,
I cannot allow 1t to be raised here.

singfaad: a0 335 g
efifad

Mr. Spoaker: T am not

accept, whatever the rules may say,
Definstely a thing which has peen dis-
allowed by me cannot be taken up
here when hon, Members cyp go on
shouting. Even then I am cp.red
to discuss o+ with them Scparately.
But I cannot waste the time of the
whole House on that I am pot pre-
parer to do that

1245 hrs, *

BUSINESS OF THE HOUSE

The Minister of Parllamentary Af.
fairy and Cowmmunications tpr, Ram
Bubhag Singh): Sir, with yoyur per-
mussion, I rise to announce that Goy.
ernment Business duning the  weck
commenaing 3rg April, 1967, wli cone

, sist of:i—

(1) Further discussion gof the
Motion of Thanks gn the
President's Address.

(2) Consideration and passing of
the following Bills:-_

(a) The Representation of the
::'::lrple (Amendment) B,

The DLand Agquisiti
{Amendment mdqv.l;:.
don) Bill, 1907,

(b)

(1) The Constitution (Twenty-
first Amendment) Bill, 1967,
ar pasred Oy Rajre Sadis

I am deleting item No. 3 from the
copy which I have already supphed,
as already intimated to the Secre-
tariat. We wanted to take up one No
Day-ye*-named Motion but that is
sovered by item (d), the Essentlal
Commodities Bill. Therefore, that is
not taken up.

ft wew fugrdt st (aeromge):
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Bhri Sorendranzth Dwivedy (Ken
drapara). Sir, you will remember that
when the s'atcment regarding the
non-proliferation of nuclear weapons
wu, made he:e there was a general do=
sire that the matter should be dis-
cussed. I have given a notice of a
No.Day-Yet-named-Motion on this
very subject. May I request that it
may be taken up?

Dr, Ram Subbag Singh: We are
prepared to take up at least one No-
Day-Yet-Named Motion. But it aill
depends upon the time If hon. Mem-
‘bers are prepared to sit extra hours,
we can take up more such motions,
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